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S HAT
(Zf&ror ot @)

feg=AT
TS faett, 5 99, 2026

FT.3M. 3155(37). — Yo Tfafaza, 1989 (1989 FT 24) (W 3IRr “I<h ATARIW” FgT AT §) ¥
1T 20A T ITETT (1) FIT & ARRAT HT TN Fd gU, Hhx GERE § =H a1d F 4q€ g4 & 918 6
qraS I A & e ag i, S |@ferm fFawor s+ a0 g0 et § G @ g, @ow @
TRATSAT & FAoITeT & T sasa® g, T9iq Fied Tsq H, “HiUT U — ATHHT HF: TFATHET -
FATEET TEAAT % S THI TEAT 67, .97, 114/300-400 F T 9T ALWTHT T & TEqTad Ao
T 3 for, wageT U g T STEREr A F S T i S T 2

I A H w1 @ arer wre ot ih, =9 Atag=ar F TS § T fi [t & fiw Gm F
HTaY, I ATAH=H F &m=r 20D FT ITLTT (1) F FANT ITYH TAS & (o7 THT GiH F AR &iw
SR & faeg i<y a1 T TFdT g

Uy T iy &, “HTO T — FHTehe AF9: FFATEET - TATHET T & o 19 HITE §E47 67,
5.7, 114/300-400 F &A1 9T ATNTHT [ % TEQTEd HA FF F dag H, TeI7 TGRET 27A7q
e g STfeRrgor sAfeeT, qUFL-TIGHT Load TRASHT, THFE &, oIed T F T&d @l STt q&m
ITH AR F AU T w7 T Sfeaferd g qeqw TR Arafxishdl ®f, ATg AT &9 & 24T Fhet
FIAT TGS o6 ATEAH &, T ST AT T TEIT HT 3T UET THT ST A o6 A1 31T THT AR

4394 GI/2026 (1)
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T ST T o d1G, SARLT FIT SATTAAT hl TR IT FEARIE HT THhaAT

I afafa=a Y g 20 D Y ST-eTT (2) F Aava qer| AT g 73T o wire ofF eweer
s grm:

T ATSEEAT F aiq arie f1 G F o gt & s fFawor Iy § o #E ff TegE
TR, ST TeH TR o FTATAT H TEHRT LA FT T B

AT
aferrfRe v s aeht s iy F afem e

ST @@,  qAHT: TEARL, gl IRAENT, U/ SgEgied

AL C ATt AT ATEITRT &Fe ([T §-UFz) a7
- A- B- e ERIER
gd gd
1 1132 = AT qid, T e, 0-01 - - 0-01 T
T, HSATIT T e,
T AT, A5 AT O foree,
2 | 23/6 0-011/4| - - 0-01 1/4 T
FOUITET T FUI=T
3 | 238 0-01 - - 0-01 T
T O T
4 | 51 T TH. ZrereaT, T 0-01 - - 0-01 Tt
IREEERINRERE )
5 | 7/5 TS, UH. FeIrs] T 0-03 - - 0-03 Tt
. UA. gREAT
6 | 7/4 TIMTEFT U=, Tt 0-011/2| - - 0-011/2 T
AT UA.TH,
7 | 6/ FASATIEN F AT TAT 0-04 12| - - 0-04 1/2 T
AT FAT TH T
8 | 6/7 THH FHE T 0-04 12| - - 0-04 1/2 TET
T A AT
9 | 26 I O AeEneT 0-011/4| - - 0-01 1/4 T
10 | 49/5 AT ez T TAHIET 0-011/2| - - 0-01 1/2 T
11 | 49/6 ST T AAH ST 0-011/4| - - 0-01 1/4 T
12 | 49/4 U & AweA T T 0-011/2| - - 0-011/2 Gl
o fAroITTET
T 0-23 1/4| - - 0-23 1/4
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ATLT T TSI ; STHTETIOT 3

Gl AT B-wZ1a T

0-23 1/4 - - 0-23 1/4
ST quFe,  qG@ET: JEARL,  gradl e, TH [ 1 R
. . ATERITRd & (57 H-Tas
.. | ¥4, SETET &1 T 719 (LoT907) a
e A-gTE | B-"aE | g ERIRES
T UF W= 1T ) ] _ ]
1 72/4 S 0-00 1/2 0-00 1/2 T
TS UF =T 13 ] ) . )
2 | 725 e 35 i 0-10 0-10 Gl
T 0-101/2 - - 0-101/2 -
qTT
it A- =TT B-@¥Ta T
0-10 1/2 - - 0-10 1/2
IEEUR GRS ATAHT : qEAHL,  giael: Fwadr, T /2 R
R | T .| AT e T AT ATERATRT &Fe (37 §-UFE) LI e
T AETE | B-EwE | 9w
1| 34/2 | fowRTaT O TRET 0-06 |- - 0-06 [rRfraT
el 0-06 |- - 0-06 |-
qTT
=T A-gTTa B-aa T
0-06 - - 0-06

[T.8 .z, 27 7 4fa/smegsh/(67and 7 2)Eem]
FRIT He I, TATT qeT THAT
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MINISTRY OF RAILWAYS
(South Western Railway)

NOTIFICATION
New Delhi, the 5th June, 2026

S.0. 3155(E).— In exercise of powers conferred by sub-section (1) of Section 20 A of the Railway Act 1989
(24 of 1989) (herein after referred to as the said Act), the central Government after being satisfied that for the public
purpose, the land, the brief description of which has been given in the schedule annexed hereto, is required for the
execution of the Special railway project, namely “Sampige Road — Arsikere section: Proposed Construction of RUB at
Km. 114/300-400 in lieu of LC No. 67 between Ammasandra - Banasandra Stations.” in the State of Karnataka,
hereby declares its intention to acquire such land.

Any person interested in the said land may, within Thirty days from the date of publication of this
notification in the official Gazette, raise objection to the acquisition and use of such land for the aforesaid purpose
under sub-section (1) of Section 20D of the said Act:

Every such objection shall be made to the Competent Authority namely Special Land Acquisition Officer
Tumkur-Rayadurga Railway Project, Tumkur for the work of “Sampige Road — Arsikere section: Proposed
Construction of RUB at Km. 114/300-400 in lieu of LC No. 67 between Ammasandra - Banasandra Stations.” in
writing and shall set out the grounds thereof and the competent authority shall give the objector an opportunity of
being heard, either in person or by a legal practitioner, and may, after hearing all such objections and after making
such further enquiry, if any, as the competent authority thinks necessary, by order, ecither allow or disallow the
objections:

Any order made by the competent authority under sub-section (2) of Section 20 D of the said Act shall be
final:

The land plans and other details of the land covered under this notification are available and can be inspected
by the interested person at the aforesaid Office of the Competent Authority.

SCHEDULE
Brief description of the proposed land to be acquired.

DISTRICT: TUMKUR, TALUK: TURUVEKRE, HOBLI: DANDINASHIVARA, VILLAGE: D. HOSAHALLI

SL. | Sy. . Acquired Extent (In Acres-Guntas) Classification
Registered Owner's Name

No | No Total A-Kharab | B-Kharab | Balance | of land
H.T. Murthy S/O Thimmappa,
H.T. Manjunatha S/O

1 13/2 | Thimmappa, 0-01 - - 0-01 Dry
H.T. Nanjundaiah S/O
Thimmappa

2 23/6 | Kempegowda S/O Kempegowda | 0-01 1/4 | - - 0-01 1/4 | Dry

3 23/8 | Papanna S/O Thimmegowda 0-01 - - 0-01 Dry
H.S. Honnappa S/O

410 Shivananjaiah (shivananjappa) 0-01 ) ) 0-01 Dry
H.M. Nataraju S/O H.N.

5 7/5 Marikempaiah 0-03 - - 0-03 Dry
Yashodamma H.C. W/O

6 7/4 Devaraju N.S. 0-01172 |- - 0-011/2 | Dry
VanajakshiK.V. W/O Sunil

7 6/1 Kumar S.A. 0-04172 |- - 0-041/2 | Dry

§ |7 | PrasannaKumarS/O Late 0-04 172 | - ; 0-04 172 | Dry
Nanjundaiah
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HILT =T TSI AT

DISTRICT: TUMKUR, TALUK: TURUVEKERE,

9 |26 | Thimmappagowda S/O 0-011/4 | - - 0-01 1/4 | Dry
Narasegowda
10 | 49/5 | Y. Honnaiah S/O Yalakkigowda | 0-01 1/2 | - - 0-01 1/2 | Dry
11 | 49/6 | Nanjappa S/O Yalakkigowda 0-011/4 | - - 0-01 1/4 | Dry
H.T. Venkategowda S/O
12 | 49/4 H. Thimmappagowda 0-0112 |- - 0-01 12 | Dry
Total 0-231/4 | - - 0-231/4 | -
EXTRACT
Dry A-Kharab B-Kharab Total
0-23 1/4 - - 0-23 1/4

HOBLI: KASABA, VILLAGE: HEGGERE

Acquired Extent (In Acres-Guntas) . .
SL. | Sy. Classification
No | No RTC Holders Names Total A B Bal of land
ota Kharab | Kharab alance
| 72/4 H.N. Gangadharaiah S/O H.K. 00012 |- ) 0-001/2 | Dry
Narasegowda
) 72/5 H.N. Gangadharaiah S/O H.K. 0-10 ) ) 0-10 Dry
Narasegowda
Total 0-10172 | - - 0-10172 | -
EXTRACT
Dry A-Kharab B-Kharab Total
0-101/2 - - 0-101/2

DISTRICT: TUMAKUR, TALUK: TURUVEKERE, HOBLI: KASABA, VILLAGE: LINGAPURA

Acquired Extent (In Acres-Guntas) . .
SL. | Sy. Classification
No | No RTC Holders Names Total A- B- Balance | of land
Kharab Kharab
1 34/2 | Thimmappa S/o Rangegowda 0-06 - - 0-06 Garden
Total 0-06 - - 0-06 -
EXTRACT
Garden A-Kharab B-Kharab Total
0-06 - - 0-06

[F. No. W. 277/Land/RUB/(67and72)TTR]
CHHANNO MAL GUPTA, Principal Chief Engineer
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EIEGEE
S faoett, 5 97, 2026

FT.3M. 3156(37). — T ATAIH, 1989 (1989 #T 24) (T AWT “Iwh ATATATH” FgT AT §) HT
1T 20A FT ITITRT (1) FT & ATRAT FHT TN Fd g, g AR F =6 919 F G2 g1 & 18
ATESE T & o ag s, e gt Eewr s9e 9 99w sqg=T § g @ g, fG@ow @
TRATSHAT & FTITE & o0 daea® g, TA1q Al g H,"§0r U - ATHRL qFe= § J0MEHET -
FIET TYET o A= FHIT q AT 72, T 122/500-600 F TT 92 STENTHT I & T&qriad =aior F %
o, wagTeT T S 7 AfAwgr A A e Y S AT g

I W # w1 T@ gt wie St AE, T9 ATEgEAT & ST § T & [t § fw GE i w
1w, I ATa=aw A g 20D Ff ITITT (1) F AT ITAH TS 6 o0 UHT R 3 AT
STANT = fa&g AT &1 AT Gl &

THT T ST &0, "SI0 TS - IR T | FTUMTHET - FLeT L9 o o= qHITE &7 72,
fRHT 122/500-600 T T SALMTHT I o TEqTad (A0 F1 6 Faer |, TeTH T 2iq &y
T ATEUge AfIwr, TEF-TIGT odd TASHT, THEY Hl, ofed 9 § T 6 STt o1 399
AT F AT T T | Ifoatad gl T TR IRrhal &, 9g ARETd &9 & 7741 Fhet
FIEAT HSTAF 6 ATEAH |, oA ST H AGHL T&TT HT A UHT FHT A"l G F 18 ST UHT 300
FT S A % J1G, QLT FIT ATAT T TATHL AT AEATHTL HL Tl g

I Affa=m £ 4 20 D Y IT-eTT (2) F Aaa gerw Gris g oA o wr ofF sweer
o\ gI:

TH ATEREAT F et enmfAer & G F o wetE $i s e sueey § #i #E oft T=gE
<k, ITAH TAH ATIAFTLT & FIATAT H ST FLA FT Tl 2

AL
AT ¥ ST aTelt e sy v sfen fawor |

5@ e T TEARL FEEIRCREC TTH U, Frageal

ATERIRT &Fe (THE-T3T H) af
wA. | g4, AT A8 - A- B- o &
gad gad

T AT AR T [EHEAT,

T Y FENA T T,
1 | 111/6 0-05 1/2 - - 0-051/2 | g&T

T A AATEIFAT T

[HZAT,
2 | 112 | g AR 0-131/2| - - 0-13 1/2 | g=T
3 113 | AT LHATH =T 0-311/2 - - 0-31 1/2 | wE=TeY
4 AT T 0-07 1/2 - - 0-07 1/2 | AL=TLY
5 | 107/3 | TH ST HATGLHTT T 267247 | 0-01 - - 0-01 | gdr
6 | 107/5 | AT I a1 0-01 - - 0-01 | ¥@r

T AT TR I
7 107/ o s 0-01 - - 0-01 | 9&Et




[\ II—=vE 3(ii)] HTL T (ST ETLTI0T 7

8 | 107/4 ggﬂqﬂ\'@iﬂm‘ﬂ 0-0312| - - | 00312 | wE
9 | 107/2 | FEEwHT Tt FTEOT 0-20 i i 020 |
AT I Tt
ATt Y Faefier T
10| 10722 | oo oo 0-12 i i 0-12 |
TCFT Tt T [T
1 Total 21612 | - - | 21812 i
qr
GGl A- T B- @ REARA] T
1-17 112 i i 0-39 216 1/2

[T, . sseq, 27 7 /4fw/smesh/ (67and 7 2)Eéem]
Il WA e, TLT T THAL

NOTIFICATION
New Delhi, the 5th June, 2026

S.0. 3156(E).— In exercise of powers conferred by sub-section (1) of Section 20 A of the Railway Act 1989
(24 of 1989) (herein after referred to as the said Act), the central Government after being satisfied that for the public
purpose, the land, the brief description of which has been given in the schedule annexed hereto, is required for the
execution of the Special railway project, namely “Sampige Road — Arsikere section: Proposed construction of RUB in
lieu of LC No. 72 at Km. 122/500-600 between Banasandra —Karadi Stations.” in the State of Karnataka, hereby
declares its intention to acquire such land.

Any person interested in the said land may, within Thirty days from the date of publication of this
notification in the official Gazette, raise objection to the acquisition and use of such land for the aforesaid purpose
under sub-section (1) of Section 20D of the said Act:

Every such objection shall be made to the Competent Authority namely Special Land Acquisition Officer
Tumkur-Rayadurga Railway Project, Tumkur for the work of “Sampige Road — Arsikere section: Proposed
construction of RUB in lieu of LC No. 72 at Km. 122/500-600 between Banasandra —Karadi Stations.” in writing and
shall set out the grounds thereof and the competent authority shall give the objector an opportunity of being heard,
either in person or by a legal practitioner, and may, after hearing all such objections and after making such further
enquiry, if any, as the competent authority thinks necessary, by order, either allow or disallow the objections:

Any order made by the competent authority under sub-section (2) of Section 20 D of the said Act shall be
final:

The land plans and other details of the land covered under this notification are available and can be inspected
by the interested person at the aforesaid Office of the Competent Authority.
SCHEDULE

Brief description of the proposed land to be acquired.

DISTRICT: TUMKUR, TALUK: TURUVEKERE, HOBLI: KASABA, VILLAGE: A AHOSAHALLI

Acquired Extent (In Acres-Guntas)

Registered Owner's Name Total A- B- Bal Clazilg;zglon
ota Kharab Kharab alance

SL | Sy.
No| No

Ll 11us H.R. Nagaraju S/O Rangaramaiah, 0-05 12 0-05 12 Db
H.R. Krishnamurthy S/O - - - ) y
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Rangaramaiah,
H.R. Yashodakumar S/O
Rangaramaiah
2 112 | Surya Narayanachar 0-131/2 - - 0-131/2 Dry
3 | 113 | Gunduthopu Public Cemetery 0-311/2 - - 0-311/2 | Government
4 - Government Passage 0-07 1/2 - - 0-07 1/2 | Government
H.R. Santhosh Kumar S/O
5 | 107/3 Eshwaraiah 0-01 - - 0-01 Dry
6 | 107/5 | Eshwaraiah S/O Javaraiah 0-01 - - 0-01 Dry
H.R. Radhakrishna S/O Late
7 | 107/1 Rangappa 0-01 - - 0-01 Dry
H.R. Radhakrishna S/O Late
8 | 107/4 0-03 172 - - 0-031/2 Dry
Rangappa
9 | 107/2 | Narasmma W/O Dasappa 0-20 - - 0-20 Dry
Manjunath S/O Late Thimmaiah,
Nagamani D/O Late Thimmaiah,
10/} 10772 Gowramma W/O Late Thimmaiah, 0-12 ) ) 0-12 Dry
Gowramma W/O Late Rangaiah
Total 2-161/2 - - 2-161/2 -
EXTRACT
Dry A-Kharab B-Kharab Government Total
1-17 172 - - 0-39 2-16 172

[F. No. W. 277/Land/RUB/(67and72)TTR]

CHHANNO MAL GUPTA, Principal Chief Engineer
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